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amounts of reductions have had to be 
made, but I hope that we will be able, 
by and large, to ltick to the prognun-
IDe. 

Shri Slnhasan Slnp: The barrage 
in Gandak project is divided Into two 
parts: the barrage in Bihar section, 
along with canals, under the Bihar 
Government and the other part at 
the canal section in the V.P. May I 
know whether this amount of Rs. 121 
<Tares covers both the barrage and 
the canal under both the States and 
",hut was the original target date for 
completion and what is the revi<ed 
tar get date fer the completion of thi., 
aftf'r having revised the esti'mate to 
Rs. 121 ('rorf:'s? 

Dr. K. L. Rao: There are actually 
thn'e canals: two on the eastern side 
and one on the western side. Some 
portion of the length of the one which 
is on the western side p'3sses through 
U.P, territory. H~. 121 craTes consist 
Gi the estim:ltt's of both the Bihar area 
and the V.P. area. The cost of the 
portion relating to V.P. comes to 
Rs. 26 crores out of the total of Rs. 121 
crores. 
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Shri Bbagavati: As I have stated 
already, now 1hat syst{>m has be£'n 
ch"nged. Only So far as !ypes VII 
al.d VIII are concerned, the officers 
entitled are allowed the next-below 
type' of accommodation, and the rest 
arc not allowed the next-below type 
of accommodation. So, the junior 
officers aTe not at all affected by this. ,'ti ·ot~ fIT ';I'T",Tl:" : it "lr;;n;r.rr 
... ~ ~ If<'hn;r~, 'I"l"ilT if; 
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Shrl Bbagavatl: have already 
indicated the numLer. The lotal 
demand thrnur:hout th(' cOl1ntry i~ 

1.48.401, ann till' ~vaiJ:i!)ility is only 
42,631. So. the shortage is 1,05,770. 

Shrl Bhagwat Jha Azad: What is 
the achievMTlent of Government? 

Shri Bhagavati: The position is not 
gooo. 

Shrl Subodh Hansda: What is the 
length of service of the senior officers 
who have already got the allotment 
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and what is the length of service 01 
the junior officers who have not got 
the allotment? 

Shri Bhagavati: So far as the senior 
officers are concerned, their mrmber 
natural}' is much smalIer. For Type 
VII, the demand is only for 246, and 
that for type VIIl b only for I DB. 
The satisfaction in these types is 70 
per cent and 61 per ccnt, whereas in 
the lower typc.s. that is types 1. II and 
Ill, the s"tisfaction will be 46 per cent, 
30 per cent, 32 per cent and so on; 
thc· position in the lower types cer-
biTIJ,}' is n0t satisfactory. 

Shri S. C. Samanta: May I know 
whether complC:lints ha .... e been rl'ceiv-
ed by the MInistry that houses have 
not becn allotted to those employees 
who are serving for more than ten 
years whereas people of the same 
category who have served for less 
than ten years have been ullotted 
houses, and if so, in how many cases, 
and how the complaints have bpen 
dealt with' 

Shrl Bhagavati: I donot think that 
any discrimination is made. A defi-
nite policy is pursued. So far a~ 

types I to V are concerned, that is, 
so far as the junior officers are con-
c~l'n~d. their date of appointment is 
taken into consideration <:Is the prio-
rity date. Fur the other types. 'he 
dote of confirmation to the hi!(her 
post or prmnotion to that C"Jtegory is 
taken into consideration as the prio-
lity date; according to the priority 
date, the houses are aJlotted. No dis· 
crimination is made. 

Shrl S. C. Samanta: I wanted to 
know whether the rules had t;>een ob· 
served. 
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Shrl Bhagavatl: The basic problem 

is ~('utc shortage of houses in Delhi. 
DurIng this year, we have no money 
for constructing new housps, because 
there is a cent per cent cut. So, the 
position is really not good. So far as 
it 15 possible to make allotment to the 
officers concerned, we have certain 
policics and We follow thern SCTUPU" 
lously. 
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ShrI llllapvatl: That is not correct; 
if <on officer who is given a higher 
type of accommodation but he occu-
pies a type of accommodation below 
his entitlement, he is cha:·ged for the 
higher type o( accctmmodation. 

Shrl loachlm Alva: Do Government 
make enquiries of officers who possc,o:;s 
no cars and who have no chance at' 
possessing cars so that they arc given 
prciprence in allotment nearer the 
Secretariat? Al.~o what about the class 
ill and class IV employee, who are 
living 20 miles away and who have 
no Government accorrrmodoation? Is 
thrre any long-term arrangement for 
~heir quarters"!' 

Shri Bhagavali: It depends upon the 
availability of accommodation. 
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Shrl 8. M. Banerjee: Is it a tact that 
there were certain Government orders 
giving preference to women employees 
of Government in the matter 01 allot-
ment of quarters which kave recently 
been withdrawn? I would like to 
know whether such an orde" exists 
and, if so, whether any preference is 
giver: to ladies working in Govern-
ment 



Shl'\ Bhagavatl: There is a ladies' 
11001 tram which they are ailotted 
.quuterl. 
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Shri Bhapvati: I could not follow 
the question. 

Shrl Kashl Ram Gupta: Have Gov-
e~nment allowed the class ill and 
class IV employees to sublet their 
accommodation to the same categories 
of employees? It so, is the subletting 
to be done under certain rules and 
regulations or without these? 

The Minister of W .... k .. Housing .... d 
Urban Development (Shri Mehr CIwId 
Khanna) : As We are very short or 
acccrmmodation, we are actually con-
niving at sharing by Government 
officers. The only condition We have 
laid down is that if any sharing Is to 
be done. it should be between the 
e!lottee and an eligible officer, not an 
outsider. 

()OI1fereuce of Cbalrme:oi of Electricity 
BoanIa 

+ ·1105. Shrt Shree Narayan Das: 
Shrl KrlshDapal SiDtrh: 

Will the Minister of Irriptlon ami 
1'o1l'er be pleased to state: 

(a) whether the conclusions arrived 
at and the recommend .. tions made by 
the Conference of Chairmen of State 
Electricity Boards held in November, 
1965 so far a. they concern the Cen· 
tral Government, have been consider-
·ed; and 

(b) it 50, the deciJlolII takea there-
..... 7 

The IIUIlIster of Slate ID the MIDIs-
try of IrriptlOID aBd Power (Dr. K. 
L. Rao): (a) and (b). A smtement b 
laid on the Table of tbe House. 
[Placed en Library. See No. LT-60381 
66). 

Sbrl Shree NarayaD nas: From the 
statement, it appears that final action 
with reggrd to setting up of rural 
electric cooperatives will be taken 
after discussions held with the expertl 
of the U.S. National Rural Electric 
Co-operative Administration. How 
many experts have been invited and 
what will be the expenditure involv-
ed when they come here? 

Dr, K. L. Rao: Two experts were 
invited and we are expecting theom 
any time. The only expenditure in-
volved is the nchrol costs here dur-
ing their stay, whatever we spend by 
way of rupees here. 

Shrl Shree Narayan Das: In the 
statement it is said that the question 
of grant of fivc-year interest-free 
loan for rural electrification is b~ing 
examined uy the various Ministriel 
cuncerned. I would like to know 
when a deoision is likely to be taken, 
and whether any of the states have 
n'~de any demands for thi~ purpose. 
and if so, what is the demand? 

Dr. K. L. Rao: Actually. all the 
States h"ve made this demand and it 
has been under diBcussion with the 
Ministry of Finance. It will take some 
ti.ne. 

Shrl Krlsbnapal SlDtrb: belie .... 
that one of the points discussed at 
this conference was whether in the 
rural areas minimum charges for sup· 
plying electricity should be levied or 
not? The cultivators do not consume 
any electricity during the rainy sea· 
son for four to fiVe months in the 
yeoar. Besides, they are charged 
ralher high line rental charges fO! 
connecting the main lines to the dil' 
tribution line. I wonder what deci-
sion has been taken by Government 
DB lb.. point&. 




